!

lsy on the Table :—

(1) A copy of the Arms (Amendment)
Rules, 1969, published in Notifica-
tion No. G.S.R. 266 in Gazette of
india dated the 15th February,
1969, under sub-section (3) of
section 44 of the Arms Act, 1939.
[Placed in Library. See No. LT.-
235/69).

A copy of the Punjab Khadi and
Village Industries Board (Reor-
ganisation) Order, 1969, published
in  Notification No. §.0. 379
(English version) and S.0. 380
(Hindi version) in Gazette of India
dated the 25th January, 1969.
under sub-section (5} of section 4
of the Inter-State Corporations
Act, 1957.  (Placed in Library. Ser
No. LT-236/69).

(3) A copy each of the following
Notifications under sub-section (2)
of section 3 of the All lodia
Services Act, 1951 :(—

(i) The Indian Administrative
Service (Recruitment) Amend-
ment Rules, 1669, published
in Notification No. G S.R.
257 in Gazette of India dated
the 15th  February, 1969.
lodian Police Service (Re-
cruitment) Amendment Rules,
1969, published in Notifica-
tion No. G.S.R. 258 in
Gazette of India dated the
15th Februarry, 1969. [Placed
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(i)

in Library See No. LT. 237/69].

Major Port Trusts (Procedurc at Board
Meetings) Amendment Rules and Annusl
Accounts of the Commissioners for Port

of Calcutta for 1965-67 and Audit
Report,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): 1 beg to lay on the
Table '—

(1) A copy of the Major Port Trusts
(Procedure at Board Meetings)
Amendment Rules, 1969, published
in MNotification No. G.B.R. 120 in
Oazette of Indla dated the 18th
Jasvary, 1965, under sub-section
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(3) of section 122 of the Major
Port Trusts Act, 1963 |Placed in
Libraray, See No. 238/69].

(2) A copy of the Annual Accounts of
the Commissioners for the Port of
Calcutta for the year 1966-67 and
the Audit Report thereon. [ Pluced
in Library. See No. LT-239/69).

BUSINESS OF THE HOUSE — Contd

THE MINISTRY OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAI-
AH) : With your permlission, Sir, I rise to
announce that Government Business in this
House during the week commencing
Monday, the 10th March, 1969, will consist
of 1 —

(1) Further discussion on the General
Budget for 1969-70. -
Submission to the vote of the
House of Demands on Account
(General) for 1969-70.
(3) Conpsideration and passing of the
Public Fmployment (Requirement
as to Residence) Amendment Bill,
1969, as passed by Rajya Sabha.
Discussion and voling on :
Demands for Grants (Railways)
for  1969-70. Supplementary
Demands for Grants (Ruilways)
for 1968-69.

(2

pa=

4

-

12.24 brs.
BUSINESS ADVISORY COMMITTEE
Thirtieth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
T beg to move :

“That this House do agree with the
Thirtieth Report of the Business Advi-
sory Committee presenied 1o the House
on the 6th March, 1969™,

MR, SPEAKER : Motion moved :

“That this House do agree with the
Thirtieth Report of the Business Advi-
sory Committee presented to the House
oh the 6th March, 1968*,
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st wy fmd (TR) : weEw
A2, 3@ NeAd 9 AU CF AH1AAT
qOEA &

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : This motion is regarding
the Business Advisory Committee's report.
About the programme, as announced by the
hop. Minister, 1 want to say something.
Last time, we had referred to the need for
a discussion on the Report of the Com-
millee on Defections. The hon. Minister
had promised that he would consult the
Minister and let us know when we shall
take it up. But I do not find anything
aboul in that in the business annouuced for
next week.

o vy fewd : werm warEm, A
getew § f afeas qraargdz (eamav-
¥z qw g Wildw) oiwdr faw ofo gl
oy feef ®t @ 9z ¥ wre fRar o
T wrod e wiw FAfET o
faweq gea=dt fam & fAu a8 997 faar
a ) § aaar § & gg awe-aw @ W
tq o g7 & Saigr 9g@ g9 I A9E
wY 27 wifgy, fevmm faa st omfyoea
fawr %Y Far wifew 1 afew T g
W & gamar ®1f 7 faw a9 A A
oI ®TAT wEd) &, @ g4 ¥ 9gd wewAr
g gl faw w1 @ ST
wifgd | & guRir N @ik fK=AAT TR/A
g fe w@ &t ¥ §y agy i ¥ wW
foar § | @TRIT Y M F FE@ g7 §
7g @1t fear mar a1 fe gw fas w1 &
frmr @ram | @ sea @x #
fofea w7 § 7z arer fear qo a1 6
e fasr WY foran T | GEETQ AW WL
wty fawer wwafrgl ¥ 38 W@ ¥l
faer & 1 wsorafe garw @ @0, 44 FY
R o g e ¥q gg quisA
ar oM W Al SReee e
fae ) xg ggw & faar o

oft ey W7 et (IO ¢ WEAW
wgreT, fra¥ gwak w8 owg @
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fis wfge g ay gearal & geaeq &
w19 §g 93y fraffia #31 ag faey
¥ AR ¥ dwww wRdr W feoid 1964 #
# & dwr wT & € oY, qog Wl A% 9E
9T qgq €Y grawt 0 & fadga w3
18T g fa ag aiet o & @ R
gafae guerr «1 fafera 9 & woar
9 T wfgg—a1 @ 98 w2 fw 3@
w feaid &) fasga Al amd@r A
magsg fF ag ww fagra sv &
qrAar 21

MR. SPEAKER : After all, what we
are discussing in this session 1s mainly the
budget, Does the hon. Member want the
budget to be postponed and some other
discussion such as a discussion on the Tek
Chand Cuommittee's report to be taken up ?
Further, it is not as if Shri Raghuramaiah
has propused this. This is not the proposal
of Goveroment but the report of the Busi-
ness Advisory Committee. The represen-
tatives of the different groups were there
and we all sat’ together and arrived at this
report.

it wy fond : gu & we AT
gravel fasr &7 wew  wgH & I3@T TAT
ar |

MR. SPEAKER : If this kind of thing
is going to happen, then we could as well
give up the Business Advisory Committee
and we need not have any meetings of the
Business Advisory Committee. After all,
the representatives of all the groups are
represented there. They could as well
mention these things there. 1 have no
objection to their doing so, and | do not
come in their way.

SHRI SURENDRANATH DWIVEDY :
| was speaking about the programme for
next week. The Business Advisory Com-
mittee does not decide about next week's
programme.

MR. SPEAKER : | was talking about
the motion had been moved by the hon.
Minister, and Shri Madhu Limaye had
suggested the deletion of something and
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the incorporation of something else in its
place.

SHRI SURENDRANATH DWIVEDY :
1 was speaking about the programme for
next week.

MR. SPEAKER : But that is over now.
1 had asked the hon. Minister to move the
motion ; he has moved it and Shri Madhu
Limaye has moved an amendment seeking
to delete something from it. As regards
the hon. Member's suggestion, 1 thiok the
hon. Minister may say something about it; |
think he will consider the matter ...

SHR! SURENDRANATH DWIVEDY :
He did not say anythiog...

MR. SPEAKER : 1 do not know
whether he has consulted the Minister or
not. But that was only information which
the hon. Member had wanted. But now
we are on the motion. The molion has
been moved, and Shri Madhu Limaye has
moved an amendment to it.

SHRI SURENDRANATH DWIVEDY :
That was why before he started moving the
amendment, | wanted to know about
this.

st e AT STeNt . ssTy HEvEd,
Y aw w A qu A DfeT | gagd
sag-e1d welt, To A g fag, @3
ge g 3eR we & gofeefs ¥ ag
Wiy #7 fY fF g wfedga § 2 ar
#a Yt a8 wfgdma ¥ 2 gl & %
faga fea @ avaa srex faan s
etfan & fay gwae w1 "9 &
fadza fisar a1 fF g aX & W1 qUeqy
aarf ardr

MR. SPEAKER : 1 do not koow
whether the hon. Member wants the budget
discussion and the discussion on the
Demands to be postponed in order to take
up something else ? 1 do not know whether
he really wants it. Any way, he can ask of
the hon. Minister.

SHRI CHINTAMANI PANIGRAHI :
{Bhubancswar) : Let any impression shoyld
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go round that we on this side are not
anxious about the company donations Bill,
1 would say that we would request you to
please see that this Bill comes up.

MR. SPEAKER : We discussed about
the Publlic Employment (Requirement as to
Residence) Bill. That may expire by the
24th of this month or so  That was what
was stated.

Therefore, we had to take it because it
will expire.

SHRI1 S. M. BANERIJEE (Kanpur) ;: |
do not want to say anything against the
recommendations of the Business Advisory
Committee because | am a party to it But
the tradition in this House has been that
whenever the Minister of Parliamentary
Affairs announces the business for the nexi
week, if there is something important which
has been left out, we point it out through
you. As was very ably pointed out by
Shri Dwivedy, a discussion of the Report
of the Committee on Defection is necessary
because of the happenings in Blhar. We
know what is happening there. The Con-
gress has yielded to the pressure of the
Raja of Ramgarh.

MR. SPEAKER : He is not a defec-
tor. Is he?
SHRI 5. M. BANERJEE: He is a

defector, mot at the all-India
the Bibhar level.

level but at

I am ooly stressing that this Report
should be discussed as early as possible.

The second thing is about the company
dopations Bill. You remember last time in
the Business Advisory Committee, Dr. Ram
Subhag Singh had made a solemn promise
about it. We also thought that the Con-
gress was interested In collecting funds for
the mid-term poll, Now that the poll is
over, let the Bill be brought forward. Let
it be applied retrospectively.

SHRI RAGHU RAMAIAH : It will
be recalled that some hon. members oppo-
site demanded a discussion of the Report
of the Committee on Defections. There is
an official Motion about it asking for its
consideration sent in by the Minister of
Home Affairs. We have no objection to
ity being taken up as soon as possiblg.
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MR. SPEAKER ;
tion to vote.

i ag fowd : & g deww o2
Fefasrar rgar 1 e & ot &1 @
e g 1@ ¥ & Raar § feosar @ o
Ty 297 w1 $ gey g § ar adh
wr s A g W gy QR
ara AE; WA |

I sha!l put the mo-

MR. SPEAKER | His amendment
says that instead of Public Employment
Bill and other Bills, the Company Dona-
tions Bill be taken up for consideration and
passing.

This is out of order. If it were accept-
ed, some other member might move that
some other Bill should be substituted. So
1 shall put the motion 1o vote.

The question is : .

“Thuat this House do agree with the
Thirtieth Report of the Business Advi-
sory Committse presented to the House
on the 6th March 1969"

Let the lobbles be cleared.

12.30 hrs.
[Mr. Deputy-Speaker in the Chalr)

MR. DEPUTY-SPEAKER : The Lob-
bies have been cleared. [ shall put the
question to vole now. The hon, Minister,

SHRI RAGHU RAMAIAH : [ have
already stated and | repeat that as soon as
the financial business is over and the other
Bills which are high priority items such as
those for the replacement of the Ordinnce
by Bills and certain other measures which
require immediate enactment because of the
enforcement of the finuncial measures etc.
we have no objection to take it up as soon
as possible ... (Inserruprion ).

ot ww femdr Y, ¥ A
fam g9a ¥ &g g gU § I F AS0ET
st ot fax Adf Frar ol @@ Y

qgd q qar A qedY # wfgw

MR. DEPUTY-SPEAKER : Now, the
Minister for Parliamentary Affairs had
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clared the position. The goestion is...
(Interruptions).

ot fre aroma (weft) @ fefeom o
¥t ¥ amx fefawa g wifge | o
93 I8 § a7 ¥4 wre dewT feeAnd
g7

MR. DEPUTY-SPEAKER :
tion is :

Thé ques-

“That this House do agree with the
Thirtieth Report of the Business Advi-
sory Committee presented to the House
on the 6th March, 1969."

The motion was adopted,

SHRI 5. M. BANERIJEE :
clarification.

I wanted a

SHR! NAMBIAR (Tirucherappalli) :
Let the records be straight. [ was a mem-
ber of the Businesy Advisory Committes¢
and the hon. Minister promised that he
would consult the Cabinet and fix the
time.

SHRI RAGHU RAMAIAH : 1 did
not say that 1 would fix the time. What [
said was that, that 1 would find out if it
could be brought. 1 have already indicat-
ed what | had to say on this question. |
never said that |1 would fix a date.

MR. DEPUTY-SPEAKER :
80 to the next business now.

ot tfa T Q) : 7 a5 N "qfw
w1 gara 1 oF @5y ga NHfad am
gz 37 ¥ et A M are,,

MR. DEPUTY-SPEAKER : The Busk
ness Advisory Committee meets every week
and you can raise this issue in the Com-
mittes. Now is not the proper time, nor
is this the proper forum,

@y fnd ;g W e

fEar Suwr aq1 aqew & ?

We shall

MR. DEPUTY-SPEAKER ;
taken up the next jtem now,

We have
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st A foad : &) fex A2 gE QA
Tz Az AR @ P AC?

MR. DEPUTY-SPEAKER :
standing now.

sit v fomd g7 & e W
#q7 wae 8, ag aX a1 Afwd ) w9 7
% eqedinTer ¥41 §3A faar ?

He is not

12.35 hrs,

GENERAL BUDGET— GENERAL
DISCUSSION—Contd.

MR. DEPUTY-SPEAKER : The House
will now resume further discussion on the
general budget. Mr. Mahida.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Sir, the budget presented by
the Deputy Prime Minister and Finance
Minister has been generally welcomed and
1 must congratulate him on bringing for-
ward a very balanced budget. These are
days of economic stress and strain and to
bring a balanced budget is more difficult.
In these circumstances, with his experience
of finance for the last so many years, a
very balanced budget has been brought.

Instead of going in for deficit financing,
he has brought out certain controversial
issues, particvlarly the levy on fertilisers.
Many States, including Gujarat, have just
taken to fertilisers. There are two sides
to this question. Progressive farmers have
just started using fertilisers. 1 believe that
those who have the facility of tubewells and
canal water and who have carned more
money should be taxed in a minor way, oot
heavily. Afier all, the money will go to
the central exchequer for the good of the
people.

Another controversy is about taxing of
pumping sets used for lifting water from
channels, taoks, etc. If big farmers using
pump sets are taxed, | have no objection.
But if the intention is 10 tax small farmers
who have begun to use pump sets, | shall
raise my voice against it.

The budget has to include many aspects.
The Kandla fertiliser project is not yet in
tbe picture. The fertiliser project envisaged
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by Tatas at Mithapur has not yet been finally
sunctioned by Governoment. 1 have seen
the site of this project only a week back.
There was objection from Dr. V. K. R. V.
Rao, the then Minister for Transport and
Shipping, that Tatas are asking for a pri-
vate port. 1 have difference of opinion on
this. They are askiog only for a jetty to
facilitate transport of components of ferti-
lisers and raw materials, and despatch of
the fertiliser. I have been to the cement
factory at Sikka. They have a private jetty,
Mithapur project also proposes to have a
private jetty and not a port and there
should be no objection to it.

There are various areas in our country
which are backward while some other areas
are well up in industrialisation. Now that
the Gujarat State is coming up, it should
not be held against that Stute that there is
already one fertilizer factory at Baroda, an-
other is being thought of in Kandla and a
third is belng considered at Mithapur. Ferti-
lizer produced there will not be used only
by Gujarat ; it will be utilized all over the
country. But, as the Tatas have said, this
project can be located only at Mithapur
because that area has certain advantages for
the location of the plant. Therefore, if
that project is not allowed there, it will
have to be dropped. I do not hold any
brief for Tatas. But, at the same time, I
would say that it should be considered as
a pational project because it will benefit
the whole country.

Railways are consideriog the construc-
tion of many lines. Tarapur-Bhavanagar
line will open up certain areas in Gujarat
which are backward and which do not have
any facillties of railways. Railway Ministry
may very well say that they have not got
enough funds. But paucity of funds should
not hold back development of those areas
which are backward. We should pay parti-
cular attention to backward areas, be it in
Bengal, Assam, Gujarat, Andbra Pradesh
or Rajasthan.

A major irrigation project in which the
States of Madhya Pradesh, Gujarat, Maha-
rashtra and Rajasthan are interested is the
Narmada Valley Project. Since Qujarat is
a deficit State, so far as food is concerned,
1 still wonder why there is anv hesltation
in taking up that project. Tt is one of the
biggest projects in the world. I am confi-
deat that if this scheme |s implerented, our



